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). . 4 7. e+ o . .Applicant.
versUs -
Union of India & OIS 4 o v o v 4 o o o & Respondents,
Far the P"pl;cant(s)/7)' /42 /< 4’<}0-i
Ui R /(?EM ,
— For the nespondents 0; e e 4 e e e seas
-------.-.\-./v ...--..;_..~.”.I—-u--.41-“...-,--......‘.__-,.m.__...——~.-.-— Sy
~ NOTES OF THCTREFISTHE _ _ , DATE ' _ _ _ _ OROER __ o ___
‘: 1 .
R } Fine o :6.12.00 - Present: Hon'ble Mr.Justice
’ SN s MR fe 3
but 1. . S0 forp ' 'DeNeChoudhury, Vice-Chairman,
T R T ; :
MT R : This is an application under
for » . tSection 19 of the Administrative
27 ) oo .. !
é- 224 4~ | t "rribunal Act, 1985, seekj.ng_ for
“1d.m,23.‘//, ‘;; T ta direction to consider the case
!
,0f the applicant for a intment
mgww e Ppo
0 ﬂguru uon compassionate ground. The hus-

‘band of the applicant Late Homeswar
.Bhuyan was an employee under the
:Respondent No.2. He was working

envelorgans. <:;4A/6 dﬂ 1as Postal Asgsistant. While he was
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) \/;43£r5 74??1J- t;5$5;1§~1~

. V\ :so serving, he met .with a road
. (. .
> éx raccident in which he was seriously
,;,’V. ’ (J%df’ / . 'injured: he at last succumbed to

t
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t

t

: +death leaving behind three chucking

' babies wﬁo wé?é only 9(nine) months

: 101d at the tine of his widow the

' :applicant and the 4th (fourth),bgby'

: 1took birth after one month of ‘the

t death of her husband. The _applicant_

the wife of Late Homeswar Bhyyan ’

who was also injured in the said

accident and wae also hospitalised. -

The applicant has submitted an

application for compassionate appoin

ment in the prescribed form before

the competent authority. The appli-

cant pursued the matter from time

L,fﬂ/ to time requesting the authorities
for rendering the necessary assig-
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tance in the light of the govern-
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AU ¢ O.A. 421 of 2000
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R . \f-;\ 1_‘;?3‘ for theqapplicant -and Mr.B. C.Patha’
T : \) e v learned Addl.C.G.5.C. for the res
g B B , dents. Upon’ hearing -and- considerin
e e .4, materials in record, I am of the ¢
T , o ’\ "\ that the ends of Justice will be @i
P o NV a dairection is issued on the Respo‘;
: ) .o : to consider ‘the case of the applicn
' P . “for her appointrment as’ per SChelnej:":T}w/\
' Accordingly. the respondent No.2 15 K
directed to consider the case of the O
LT L . applicant for appointment on compassio-'
PO Rl e nate ground against any " availables - ..
24 -"ztu s *’*~is~t“ﬁ~cs ‘ ~i':ue:§:'1‘-z ool ' vacancy in a post commensurate %adh her g
_.nmu‘.uw;ms R Y LS 1 S A (O qualification. in terms of the scheme q
.ef: 10 nekdsnk .l"\ s :,J:. AR : ‘as per law" Needless to state that:‘,‘ g
.m,,zxr'e,rr.r. B 63 %o {- PSS ‘matter relating to compassionate ﬁ
ST :«n,t;w.. elul cana L st b - dppointment should brook no delay and"
et :7 i/’z,, Q«/W @y ahEER i, W accordingly the Respondents are. direc— ,
_;4_,1_:"_‘ ——ee w_,,__ P 1’ c o “ted to* take prompt measure in this«c-- o
o ‘&7;7 0?‘* o w‘-zﬂ'-y A 'regard. I-also direct the applicant to l
wk?w rwz", Ao, /,_(.“Z S pat *‘-;f file a fresh represent%tion r%l%ngwith 3
Pl M/J{'Wy"' D e the certified copie\s of thisﬁrribunal
i s sdot 4, '(,79”/,_‘5:74 within two-weeks Erom tdday.:‘The res-
% }M% AP UAS DD oot 5 ‘:ponidents are ordered t%\complete:_the '
Z(} ﬁ, C"“' ST m/)p st ue r o exercise with' utmost despatch prefera- !
\)‘mcxz:-:‘ Bt o doif. o i ks :bly within eight weeks from the date of
¢ ‘,mmmm‘mé.‘l ERn N ""-i receipt)of the Representation og\ the
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I TEE CENIRAL ADMINISTRAT IVE TRIBUNAL

GUWAHATI BENCH

( An application under section 19 of the Administrative
- Tribumal Act 19285)

0.4 MO L/ﬂ/ /2000

Smt, Anima Pathak Bhuyan
‘ -V -

Union of India & Ors .
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3. - Annexure - A Death Certificate El
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: 6, Annexure‘-Dﬁpplication dt.0/2/37 4
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| 10. Annexure -D5 -do- dt.5/6/2000 &1
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| I TEE CENTRAL AIMINISTRATIVE TRIBUNAL
. GUWABATI __ BENCH. o

Rghow K

( An application wder section 19 of the Administrative

Wlad Joy

| Tribunal Act 1985 )

oA Y22

-BETWEETDN -

| Smti, Anima Pathak Bhuyan

ﬁ o W/0 Late Homeswar Bhuyan

| Vill, - Debara

F | P.0, - Dubi

L P.8. - Barpeta,Dist.Barpeta,

Ascam, oo APPLICANT

- AND -

1, Union of India
Represented by Secretary,

Govt, of India, Ministry of Cormuni-

cation, New Delhi,

2, Chief Pocstmaster Genersl

| Assan Circle y Gurahati - 1,
| ' . » BESPONDENTS

| 1. Particulars of Order against wich the Application

is made & -

hlication is not directed against

3
I

' Thig ap
? any particular order but against the action of the respon-
dents in non- considering the application of the petitioner

for appointment on compascionate ground.

Contdooo .P/Z
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2, Jurisdiction : . Guvehsil Foas
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That the applicant stateg that the subject
matter of the application ig within the jurisdictioﬁ of
this Hon'ble Tribunal ,

3e-Limitation 3

 That the applicant also states that this
application is made within the time limit as ha s been pres-
cribed under Section 21 of the Adnministrative Tribungl

Act, 1985,

4o Fact of the case ¢

(i) That the applicantts husband late Homeswar
Bhuyan was an employee under the Rgspondent No, 2, He was
working as Postal Assistant for 15 ( fifteen ) yesrs and
on 6,1,3008 he expired in a road accident leaving behing
5 ( five ) members in the family., At the time of death 3
(three) childrens ( who were triplex ) were only 9 { nine )
months and the 4th (fourth) baby took birth afﬁer one month

of death of her husbandg.

One copy of the death certificate is annexed

herewith as Annexure - ' A!

(ii) Thet the applicant also stated that in
the said road accident she herself also sustained a number

of injuri es and was hospitalised for a couple of days,

(iii) That as the applicant's husband died

all of a sudden leaving behind 5 (five ) merbers in the

NP OV TS CT e L
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in the family and as there is no ng, qour@eJ_ n the
family the applicant is m ntavn_ng fhe falev by doing

work as maid servent in some houses in the village though

®he has passed B.A. Part 1.,

(iv)  That after being recovery and released from
hospital, the applicant, at the initiative of some well
wishers submitted one application in the Proforma Form

for her appointment on compassionate ground.

One copy of the said application in
Proforma Form ig annexed herewith as

Annexure -~ B,

(v) That after the saig application in profopma
Form, the applicant expected that her application will be
consi dered sympathically by the authority and will be called
for interview for appointment, But as for the long time g=
she kag not received any response from the authority, She
has submiﬁted an application dated 19.2.96 to the R@qpondent

Ho,. 2 requesting to take necessary steps on the ratter cons -

dering the gloomy condition of her family,

Copy of the said representation dated

19.2,96 is annexed herewith ag Annexure-'Ct,

(vi)  That inspite of the said application, the
:espondents were in silent and hence she personally
approdched the office of the respondent No. 2 in the

month of January, 1997, but failed to meet him aid hence,

ceedd

W{INN ?JAMA fo ] v
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the applicant repeatedly prefe ed“wa éﬁhtﬁﬁmﬁéen._

tations from time to tlme. Some copies of such repreqen-

n"\‘ Sty V)\}_Hdl

-l

tations are annexed hrew1th as Annexure - 'D' geries.

(vii) That the applicant‘states that though she has
prefered @ number of representations and the application
in Proforma Form , the respondents did not considered the
same. Seeing the unchallant attitude of the respondent the
applicant has beconme frust;ated and having no other way open,
she approachef this Hon'ble Tribunal along with this appli-

cation,
5, Grounds 3

(i) For that non-consideration of application for

compasgionate ground igs illegal, unjust and whimsical,

(ii) For that as the applicant!s husband expired in pre-
mature during servi ce life, the respondent should
have considered the applicant for compassionate

appointment,

(iii)For that the action of the respondents is whinmsical,
arbitrary ang hence is not sustainable in the eye of

1a We
{iv)} For that the respondents should have considered
the fact that the applicant's husband expired

leaving behind four minor children,

.0.5
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} (v) For that the action of the|resgemdents igehdiegal

N e, " - T e S
in as much ag it violates the fundamental rights of

% the

m

pplicant as has Deen guaraited under article 14 oy

6 a

=

1d 21 of The Constitution of Ingia,

(vi) For that the action of the regpondent s goes
dgainst all cannons of law and hence is not maintaimable

in the eye of lay.

(vii) For that the action of the regpondents is not
maintaimable in the eye of 18w in as much as it goes against
the Principle of Hatural justice and adminicstrative fair

play,

i (viii) Bbx any rate the action of the respondents is not

, maintainable,

6, Details of remedies avail

B v

Th t the applicant il declares that she taken
| Tecourse to all the remedies available to hep but faileq
| to get justice and hence there is no other alternat ive

efficacious remedy open to her other than to approach this

Hon'ble Tribunal,

7. Matter not previously filed and / or pending befmre

any_Gourt :

? That the applicant further declares that
she has not Previously filed any application, Writ Petition

or suit regarding the matter befre any Court, authority or

vee 6
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any other bench of this Hon'bld Tribunal:hordenéd s CH

applications, Writ petition or suit is pending before

&hy Court,

8. Relief ¢ sought for

Under the circumstances stated above the

applicant prays for the following reliefs s

(i) To direct the respondents to consi der the
application for compassionate ground and

appoint the applicant in any post,

(1ii)To grant any other reliefs as Your Lordship'd

‘may deem £it and proper.

(iii) Cost of litigation,

2. Interim relief if any :

Under the fact and circumstances stated

above the applicant does not pray any interim relief,

06 .o ...

11, Particularc of I, P, O :
(i) I. P, 0 No. : € G TTV0B5R
(ii) Date of issue s 9. Il-2000
(iiiyPayable at : G nakl

12, List of enclosure

As stated in the Index.

coe/
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I, émti Anima Pathak Bhuyan, wife of late
Homeswar Bhuyan, aged a’bbu’c 35 years, reddent of Vill,-
Debara, P, 0, - Dubi, P, § & Dist, Barpeta, Assam
do hereby solemnly verify that the contents of paragraphs
1 to 12 of the applicatioﬁ are true to my personel knowledge

and that I have not supppessed any material fact of the case.

And I sign this verification on this 4+ day of

Deamben 2000, at Guwehati,

v Signature of applicant
Ploce = Guwahall -

Dove '— A 12+ 2000 TA’Y\.L‘V\/\O\ Pm@ 0\[/\ %WM/}V
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‘Proforma regarding employmont of Depdrtments of Government
retired on 1nva1id persion.
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of the deceased employﬁe
of death P
of blrth 2

Name of the employee retired
on Invalid pensizon -

Ngmé
Date
Date

etirement on

g ﬁhﬁéﬁld ension
L e ‘F”b“nal '
' Status o

the deceased/
1:d employee

te of superannuation
d/retired on
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,vcp»#
Whether permanent or temporary : f36~5»”“‘n

Whether belongs to S.C./S.T.

- Y
r,u : T, i
TR R """

o M
. .

1"amc> f the candldate for

Aph01ntm°nt
Date -of 'birth

Hlis/Her relatlonshlp with
employee \

”~
)

Educational Oualificetion

“Whether any other dependent

‘ has beep appointed on T

s
\&‘HF%TW
e

“ )
":f iy
(1)

Y (‘j)
IT)
. (a)
(b)

()

(a)
(e)
(I7%)
(a)
(b)

(c)

(@)

(e)

;(f)

(h)

compassionate ground

Partlculars of total assests

‘left 1ncludjng amount of

Famlly pension

DCR Gratuity

G.P.F. Balance

L.I.C: Policy(including PLI)

Moveable and immoveable

properties and annual income

earned there from by the family:

C.G.E. insurance amount
Encashment of leave
Any other assesfs

Total
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(T.7) Brief particulars of liabilities, if any:
- (Including educations and 0 e
: marriage of family memher(s) Qﬂkhf" L{Ayv;f%f ’(,:; g 4",4/>h
~ + +of ex-employee). ‘ 4 ( [ﬂ"“”"” 7w -
&S I ‘Partloulars of ex-emp%*yee S femjlv memberS. .
T e T T Re{3tiGnSRIE aate oﬂfBirtHT
Eg; - Name Wlth ex—emp approxw age
(1). (2) B s o(4) L~
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3 MQ/) MM . _/.;f;:;- P s
Hducational = Whther Whether ~employed - If employed, total
gualification ‘married/ or. not employments and’

Unmarried g brief paticulars .
AR ‘ L of employment.
(5) " BECE ;_m,f]) (8)

1
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poes npl ares

ions=-
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— e et st s e At e

v

I do declare that the facts given above by me to the
If any of .the “facts herein:

\

men-

5” nes+ oﬁ my kngwledqe are correct.. '
Jse at a future}ﬁate, my service

j be termln ted. P

. MV Trmaoma Padiok @ﬁma&«n
. Daté; - ' Slgnature of the candidate
= Name -

ul e , Address /Lt

,uh&jéwbn (2}‘ /}AAf

_ Detecitn ~ /”0

Kum/Smt/Shri

to me and the facts mentioned | by her/hlm are correct.

s
v

Dat=2s- ' v
. Name :
Address

Resid
Office

I have verified th
candid-te above are cogrect. L
i . c

is known

‘ Slqnature of permanent Govt EmplOyee

at:tbe;facts‘mentiohed‘by the

Slgnature of Welfare Offlcer
(Seal)

Date:~ ‘
liame g
Address:
Att?stw . Resid:
o (2& 1;& Office:

Advo@

Contd (] ’ »3 [



‘(a> lame of the candidate
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PART - II
A .

“or app01ntmnnt 8

' (b) His/Her relatlonshlp with
the Govt. servant S

(c) Fducational Qualifications,
Age (date’ of birth) and
Experience, if any

(@) Post for which emplOymant
is proposed -

ﬁi?zq

_

/ - . foS%fa/ ( Hf - {

(e) Whether the post is to
be filled in C3CS or in
a non partlclpqtlng offices;

(f) Whether the Recuritment
Rules provide for direct
recrultmpnt :

(g) Whether the candidate
fulfils. the requirements
oL;tha- ecruitment Rules
f(.u. ,('t}’]\_ PO.:t s

< tyapal ‘

(h) Apart frpm waiver of
Employmc t Exchange/3SC

procedy 2 what other

reldxaﬁi ns are to be
et

3.0 R

T
~WHether ths facts mentioned

in Part-I have been verified
by the Office .and if so,
indicate therecords.

Personal recommendation of the

Fead of the Department/
Ministry.

If ‘the Govt. servant died/
retired on invalid pension
more than 5 years back, why
‘the case was not sponsored
earlier.
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I
Toj
Lo
” gﬁ The Chief Postmaster General
| | Ascam Circle, Guwahati - 1,
{0
- Dated , Debare the 19-9-96.
il
Sm;lb : Prayer for justice.
]
8ir,
‘ 1 With due respect and hunble submission, I
b%g to lay the following few lines for favour of your kind
i ) )
- cpnsideration and sympathetic decision,
| i
i
b
ro . ) -
| i That 8ir, my husband lute Homeswar Bhuyan after
J ql{ervﬁng seferal years in your department, met a very tragic
;‘ ’” . X
ﬁ death in a motor accident on 6.1.95 while he was coming back
| . . s
S **4wﬁwor“hii“ village home to Guwehati leaving behind myself and
- e ‘ " .
5 . two vars minor bables, It was more tragic that at the time of
[ A

l
ﬂ Qesth of ?y husband, myself had been in advance stage and
?ubqequen%ld gave birth another two babes thus the family

|
" ¥ (L i+ i ) ] . . Y -
T $fjg§§§ Bliupan is mapsifexedx consisted of 5(f1ve) members.

That, &ir, it is so much so sorry to state that

V b; late husband had 1eft no other source of earnings for the
|
s
|

survival of his left out merbers of his family and the de-

| ‘partment also has not paid nothings except lump sum amount

l ]

| . .
! | Rs, 4,000/~ which was paid just after his expiry. Ina
i

|
? | te of quite destitution I found no elternative but to

Jtake cshelter of my present only for keeping the heart and

.
| ‘soulg of the ill- fsted merbers together. Your honour may per-

ihaps De able to quess under what ows and miseries, I have

' o
" oito pass every moment of ny life,

-

|
1 | Thaty §ir, according to the advice of some well-

| - . . . .n
h awishers I preferred one application in prescribed form to the

Att -q:f i') by

%sdv;oca
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Cont a, . Annexure -C

sr. s}updt. Post/ Guwahati Diven, for recruitment under

relaigation of mormel rules that too seems to be lying some
where unattended as I am yet to receive the response to the
effect, The days are graduwally becoming more and more gloomy

» are

N

and Il am in quite perplexity as the feelings of helplessnes

i

growing very acute day by day. As such, with folded handes I
apfmrotach your benignself with a 1it le hope of getting due
j ‘Eti‘Ceo

[

I,therefore request that your honour would be

gra ci;ausl}’ enough to bestow your judicious ded sion xso

that the all . inerti sg stand on way is removed and my prayer
for getting the benifits of the servied8s rendered rﬁy decea sed

husband is granted forth with.

With best regards.

I ;5: vg:_ﬂ“w‘ .i |
"'57“"*“‘?"“& | | . Yours faithfully
)
| | Sd/ Mrs. Anima Pathak Bhuyan,
e 1610 .
.—»4—«’*‘»"‘;';.,3‘

ﬁf ttestad by
j
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ANNEXURE - D 1
To, | Dated - 10,02,1997.

The Chief Postm:zster General

Assan Circle,

Guwahati - 1,

Ref : Application letter in ' Proforra Form ' and letter
dated 19.9.26.

Sub ¢ Prayer for appointment on compasgionate ground.
Sir, _
With due respect I beg to state that i% is

almost two years Since my husband Late Homeswar Bhuyan

who was serving several years as Postd Assistant in your
department, died in a road accident on 6.1.95 leat ng behind
£ive merbers including me., Afte my husband's death as there
is no other earning source in my family, I am in quite
perplexity as the feeling of helplessness are growing very
accute day by day. In such a stuvation and & te not getting
any response to my application in Proforma Form and letter
dated 19.2.96, I personally approached your office during

_the month of January, 1997, but failed to meet you., I hope

=~
e e

"your honour may able to figure out the gloomy condition of
my family and under what circumstances I have to pass every

morment of my life.

1 :

3 G '

e I once again request your goodself to take necessary
steps on tpe matter considering the gloomy condition of ny
family,

Warm Regards.
Yours faitnfully,

8d/- Anima Pathak Bhuyan.,

Attastad by

e
Advocalé, -
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| ANNEXURE - Do

, Dated : 1,12, 97.
The Chief Poqtmaqter Generdl ,

Assan Ci rcle,

G‘uh’ahat.‘ - -~o

IRef' : Letter dated 10.2.97

ISub : Prayer for appointment on compas sionate ground,
|

Sir,

With du e respect and humble submission, I beg to

state that I have applied for appointment on compassionate

lground in the prescribed form and ss days are passing by I

b

‘;nad repeatedl prefered many reprecentations in tnis regard
EHbut till date my application has not been considered. It is

éialuo pertimnt to mention nere that 1 hag personally approached

R

Cenira) Admts

y

AN RTINS WO

Vi
N

_ Suyaid bk

Rl P2

?ﬂy&grjnff_taa during January , 1997 , but fa led to meet you.
vﬁ,:lgw‘fn‘:)unal : L

L 4fter my nusband's death on a rosg accigent, Bx there

Ugﬁisi'%% othe]! edrning source in my family and as such days are
J;“”Pg‘g}l"é&lf Recoming more and more gloomy and I am in guite perp-

eXity as Lhe feeling of helpies

Sness are growing very acute day

by day. In such a situation ang finding no dltermative I an taking

shelter in nmy parent's hone 8nd thereby becoming a burden on them

Which however can not g0 on llke this for long. I hope you can

undepbtand the condition of my family and under what circumsta ces

We are passing our days without any earning source in ny family,

| ] I therefore request your honour to consider ny

application for appoipgtment

gqu1eqt and for which act of kindness I

1,0

on commssionate groung at your

shall remain evergrateful

you,.

Warm Regards.
Yours faithfully,

Sd/-Anima Pathak Bhuyan,

Altiosrag

w

ocate,
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ANNEXURE ~'D 3'

To, R Dated : 5.7. 98

|The Chief Postmaster General
I :

Asen Ci rcT e
Guwahati -1,

{Rgf : Letter dated 1/12/97

Sub ¢ Prayer for considering the application for appointment
on comp ssionate ground.

| 8ir,

With #usx reference to the subject mentioned am ve,

| T have send many representations from time to time, but till

date I am not getting any response to that effect. Ag present

| the condition of my family is becoming iwrse as after the death

of my husband Late Homeswar Bhuyan who was working in your
department as Postal Assistant, there is no other earning ource

in the family conﬁs isting of 5(five) merbers, In such & situation,

ng with my old parents angd becoming fully dependent on

L ali
wham-n

T thanraladgg with my children, They being 8ld enough could not

themelv?q manage to earn their daly bread and as such we are
becomi ngia burden on them, Being a qualified, ile.,, B.A. part

T tried my best to get an engagement but fafled

to procure & job and as such days are becoming more and more
gloomy. As there is no other alternative, I once agaln approach

your beingself with hopes of getting some sympathetic and

favourable consideration of my application,

I therefore mraxed one again request your goodself
to consider my application for appointment on compassionate
ground at your earliest and for this act of kindness I shall

remain evergrateful to you,

With regards.
' Yours faithfully,

Sd/- Anima Pathek Bhuyan.v:

Attoscnd by
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ANNEXIRE - D4

Dated: 3/3/99

ihi Chief Postmaster General
Asen Circle,
:uwﬁhati - 1

e

Letter dated 5/7/98,

Prayer for an early consi deration of my application
fee appointment on comm esionate ground,

i With due respect I beg to state that after 4 (fow)
yéaq§ of my husband's ( Late Homesyar Bhuyan's) death, who was
sdrving as Postal Assistant in your department, I am not yet
getting any favourable response from you against my application
f#r appointment on compassiomate ground. In this regard I have
prieféred many representations from time to time in order to con-
s;deﬁ sympathically my application ang calling me for interview
for appointment on compassionate ground.

| 1 .
A i As my husband died all of ‘a sudden leaving behing five
merbers in the family and as there ig no earning source in the
family and after not being able to find any engagement, I have no
otheﬂ(option but to maintai n my family by doing work as maid servant
,inlsnpe houses in the village though I have passed BA, Part I, But
evén after working as a maigq servant I am not dways gble to earn
my bread and as such ometime I have to 1ive i Ehout food along with
ny family I hope you can very well understand the present condition
of Wy!poor family,

|
b ,

| | I therefore request that y
enough to consider my app
ground and for this
to ﬁOQ.

C your honour would be king
lication for appointment on compassiongte
act of kindness I ghall remain evergrateful

| | With regards,

Yours faithfully,

Sd/-Anirma Pathelk Bhuyan,
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ANHEXURE - '16!

Io, Date : 5/6/2000

The Chief Postmaster General
Assam Circle,
Guwehati - 1,

j=s]
i1
[}

\ Sub : Prayer for congidering sympathically my application
letter for appointment on compassionate ground.

Sir,

with due respect I beg to state that my husband
was working as postal assistanyl for more than 15 years in
_your department and on 6/1/95 he expired in a road accident
"leaving behind five members in the family, In the said road
accident I myself also sustained a number of injuries and was
. hospitalised for a couple of days. After getting recovery and
released from hospital I have submitted one application in
-~ —Rrofori® Form ' for appointment on compassionate ground.
ﬁ.bgwﬁfterEEHQ'said application in proforma form, I was expecting

. {
(.+{ that my a%plication will be considered sympathically by you angd

-

I ghall bi called for interview for appointment, But ag for the

o . .39n0Ca, . ‘ - .

N S l%ﬁg ime T have not received any response from your eng I

- w_ﬁw o E

~have submitted many applications / representationg reguesting
to take necessary steps on the matter considering the gloomy

condition of my family.

At present the condition of my family 1s becoming
worse day by day as there is no other earning source in ny
é family and I am in quite perplexity as the feelings of helpless-
ness are growing very acute day by day and my life 1s becoming

more gloomy, 88 such if I am not able to get an engagement

Contde.p/
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Contd. Annexure - 'D5!

at this stage my whole family will sufi'er for the rest
of their life. I hope that your goodself will understang

the conditions of my family,

L therefore once again request your honour
to kindly consider my application for appointment on
compassionate ground and for this act of kindness I
shall remain evergrateful to you,

With regards.

Your s faithfully,

[T PR B—

Sd/- Anima Pathalk Bhuyan,




